
Central Admini stratiue Tribunal
Principal Bench,New Delhi,

0,A.No.2719/93

New Delhi this the 3rd Day of Danaury, 1994.

Hon'ble Mr. Justice S. K. Dhaon, 'J ico-Chairman(3)

Hon'bleMr. B.N, Dhoundiyal, namber(A)

Sh. Puran Prakash,
S/o Sh. riangal 9 am,
F-351, Sector-23,
Raj Nagar,
Ghazi ab ad.

(By advocate Sh, 9,B, Sharma)

versus

1. Union of India
through Secretary,
Oeptt, of Communication,
Sanchar Bhawan,
New Delhi,

2. The Director General,P&T Oeptt.,
OAK TAR BHAUAN,
New Delhi.

3. The Chief General Manager,
A.L.T.C, Ghaziabad.

4. The Circle Engin eer ( Admn, ) ,
ALT Centre, Bhaziabad.

Pet it ioner

R Bspondent s

ORDER (oral)
Dglivered by Hon'bla Mr. Justice S. K. Dhaon, l/ice-Chairman( J)

Ths communication dated 17.07. 1992 passed by

the Circle Engineer (Admn.) ALT Centre, Ghaziabad informing

the petitioner that he cannot be given temporary status

under the Casual Labourers (Grant of Tomoorary Status and

R8gu lar i sat ion) Scheme, 1989, is being impugned in the

present application.

Admittedly the scheme was enforced u, e.f. 1, 10. 1989,

It is not the petitioner's case that he was working as a
casual worker on 1, 10. 1969. Paragrap|p-5 of the Scheme

claarly contemplates that temporary status would be con

ferred on all the casual labourers 'currently employed*

Ue have read and re-read the. Scheme and
Ue are of the Tirm ^ i/i an f u
^ ^ view that the expression
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'currontly Bmployed', means that temporary status can bs

acquired only b;|^ a parson amployad on or aftar 1,10, 1989,

Ua, thersfore, find no infirmity in tha impugned ordar.

The application is r ejected summarily.

No CO st s.
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